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Tribunals Act,1985 the petiti.nerc'hallenged the •rder 

.f transfer expecting to be passed transferring him from 

one place to the other. Though several •ther matters were 
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adSudicated in the application, but the Beach had •rdered 

that the case would be csnfined to only question of 

transfer. Now that the petitioner has retired sn 

superannuati.n(which is admitted)b&3ce 	Mr.D.S.Mishra, 

learned counsel for the petitioner submitted that the case 

has become infructu.us.This submissi.n was made in the 

presence .f Mr.K.C.M.haiaty,learaod G.vt.Adv.cate who was 

also agreed that the cse has become infructisus. Hence. 

the case is disposed of as infructious. N. costs. 
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